CENTRAL ADMINISTRATIVE

BANGALORE BENCH
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REGISTERED

TRIBUNAL

Commercial Complex (BDA)
Indiranagar
Bangalore - 560 038

Dated 3 19 JUL1988

RPPLICATION NO. 8 - /B8 (F)
W.P, NO. /
Applicant(s) v Respondent(s)
Shri $,K, Hajari : V/s The DG, GSI, Calcutta & another
To |

1. Shri S.K, Hajari
Geophysicist (Junior)
(Instrumentation)
Airborne Mineral Surveys &
Exploration Wing
Geological Surwy of Indie
351, Ist Block
Jayanagar
Bangalore - 560 011

2, 0Or m,S. Nagaraja
Advocate
35, (Above Hotel Swagath)
Ist Main, Gandhinagar
Bangalore - 560 009

3. The Director General
Geological Survey of India
27, Jawaharlal Nehru Road
Cslcutte - 700 016

4., The Secretary
Ministry of Steel & Mines
Department of Mines
Shastry Bhavan
New Delhi - 110 001

5. Shri M. Vasudeva Rao
Central Govt. Stng Counsel
High Court Building
Bangalore -~ 560 001

Subject 3 SENDING COPIES UF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of oaoza/suux/xxxsazmxanasu
passed by this Tribunal in the above sald appllcatlon(s) 11-7-88

¢£/x oD

Q-—L -
M’ﬁ .

//;4f(ké; Lﬁ . Lkﬁqﬁ)

A
Encl' \As above AP\ am¥

AN Al D

(JubICIAL)

C{)(;_ - DEPUTY REGISTRAR



e e e e it A

_CENTRAL ADMINISTRATIVE TRIBUNAL:BANGALORE
DATED THIS THE 11TH DAY OF JULY,1988
PRESENT: '

Hon'ble Mr.Justice K.S.Puttaswany,
And

.. Vice-Chairman.

Hon'ble Mr.L.H.A.Rego, .. Member(A)

APPLICATION NUMBER 8 OF 1988

S.K.Hajari,
D.24, Central Government Officer's
Hostel, Domlur,

BAKGALORE 71, . Applicant.

(By Dr.M.S.Nagéraja, Advocate;
v,

1. The Director General,
Geological Survey of India,
27, Jawaharlal Hehru Road,
Calcutta-16.
2. The Secretary to Government of India,
Finistry of Steel & Mines,
Department of HMines, Shastry Bhavan,
New Delhi-1 . Respondents.,
{By Sri M.Vasudeva Rao,Standing Counsel)

This application having come up for hearing this day, Vice-
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ORDER
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This is an application made by the applicantimﬁéer Section 16

2. The applicant, who is a member of a Scheduled Caste~(JSﬁ‘;
has been holding the post of Geophysicist {Junior} from 28-5-1982.
He claims that under the Recruitment Rules of the Department he vas
eligible for promotion as early as on 28-5-1987 for the post of Geo-
physicist (Seﬁior} {'GPS' and alleges thaf notwithstanding his eligi-

bility and suitability for promotion to that post as on that date
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and thereafter, the respondents without any justification in  law
are needlessly postponing the consideration of his| case for promotion

and therefore prays we should direct them to do so, with expedition.

3. In their reply, the respondents, without disputing the facts,
asserted by the applicant, have justified the non-consideration on

the ground that there vere proposals for amendment of the Recruitment

-

Rules.
| 4. Dr.M.S.Nagaraja, learned counsel for the | applicant, contends
that the case of his client for promotion to the post of GPS when
he was elizible and suitable, cannot he indefinitely postponed and

Dules and the same was even contrary to the circular

|

J in any event on the ground that there was a proposal to amend the
|

| Recruitment

instructions issued by Government printed as Decision 0.3 on pages
78 and 79 of Swamy's Compliation on Seniority and Promotion in Central
Government Service Tirst Zdition; {'Decision':.
! S. Sri 1i.Vasudeva Reo,: learned Additional Central Government
} Standing Counsel, appearing for the respondents sought to justify

the action of the respondents.

6. Under the Recruitment Rules as they have stood and are in
e as on today also, the fact that the applicant was and is eligi-
for promotion to the post of GPS is not at all in dispute. The

espondents also do not dispute that there are vacancies in that

i post. If that is so, then as rightly pointed out by Gpverpment itself
{ in its Decision No.3 which is also the requirement of Article 16
J > :

| of the Constitution, the respondents were bound to cOnsider'the case
of the applicant for promotion and pass appropriate. orders in accor-
dance with law. We need hardly say that the respondenté cannot post-
pone promotions awaiting amcndments to the Recruitment Rules as in

the present case. Dut, by this, we should not be understood as saying
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that any of the amendments already made cannot also be taken into
consideration on the date of consideration. There cannot be postpone-
ment only to await amendments as in the present case. This, in any

event, should not have been done when the applicant is a member of

a SC.

7. Sri Rao prays for at least three months' time to consider
the case of the applicant for promotion. We consider it proper to

grant two months' time for the same.

8. In the light of our above discussién, we allow this applica-
tion and direct the respondents to consider the case of the applicant
for promotion to the post of Geophysicist {Senior) in accordance
with law and pass orders thereon with all such expedition as is pos-
sible in the circumstances of the case and in any event within a

period of two months from the date of receipt of this order.

G. Application is disposed of in the above terms. but, in the
circumstances of the case, we direct the parties to bear their owﬁ
' /
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CLVIRAL AUFINID I MK 2VE [RIBUNAL
: BANGALORE BENCH
. TRESBELE

b4

Commercial Complex(BDA)
Indiranagar
langalore - 560 038

i : ' Dated 3

CoNTERPT o - 24 MAY 1989
‘mnxw’(cwiq}ppumm N (8) 28 I
IN APPLICATION NO. 8/88(F) : , _
W.Po NO (8) . ‘ /
Rpplicant (w . Respondent (s) - :
” Shri S.K. Hajari _ V/e The Director Genasral, GSI, Calcutta & anr
‘ To
4, Ths Secratary
1. Shri S.K. Hajari Ministry of Steel & Mines
D-24, Central Govt, Officer'a Hostel Department of Mines
Doalur Shastr{ Bhavan
8angalore - 560 071 ~ . Now Oslhi - 110 001
" 2, Or m.S. Nageraje - | | §. Shri M, Vasudsva Rao
Advocate ' o _ Central Govt, Stng Counsel
‘ 35 (Above Hotsl Swagath) . ‘ » High Court Buflding
j Ist Main, Ggndhinagar : Bangalors -~ 560 001

Bangalore « 560 009

3. The Director Geperal
Geologicel Survey of Indie
- No. 27, Jawsharlal Nehry Road -
r Caloutta = 700 016

! / Subject : SENDING COPIES OF ORDER PRSSED BY THE BENCH

Please find enclosed herewith a copy gf pnmq/iﬁu/mm
| passed By tBis Tribunal in the above said frplication(x) on 22-5=89
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IN THE CENTRAL ADPINISTRATIVE TRIBUNAL
BANGALORE BENCH s BANGALORE

DATED THIS THE TWENTY SECOND DAY OF MAY 1989

Present -1 Hon'ble Justice Shri K.S, Puttaswamy ... Vice-Chairzzan
Hon'ble Shrs L.H.A,. ﬁ'p soe Penber (A)

C.P. (CIVIL) NO, 28/89

ShriS.X. Hajers,
No,0~24, Central Govt. Officer’s Hoetel,
Oomlur, Bangelore-560 071 ese Patitionsr

‘.

(Dr. M.S. Nagarais «se Advocate)
Ve

1. Shri 0.P, Dhoundisl,

Geological Survey of India,

Mo,27, Jawaherlal Nehru Road,

Calcutta=700 016.
2. Shri 8,K,Re0,

Ministry of Stesl & l'u.nes.

Department of Mines,

Shastry Bhavan, New Delhi. ees Respondents

(Shri M. Vasudeva Rao .. Advocate)
This contempt petition hsving coms up bafore this Tribunal today,
Hon'ble Vice-Chairman made the followings
ODRO ER
Petitioner by Or. M.S.Nagaraja. Respondents by Shri A.Vasudeva Reo.

2, - In this petition made under Ssction 17 of the Adninistrativs Tribunals
Act, 1985 and Conteapt of Courts Act, 1971 (CC Act), the petitionsr has
complained that the otder made by us in his favour on 11.7.1968 in A No,
8/88 had not been impleaented and, thersfors, we should pmn;.d sgainsat
the respondents under the CC Act.
3. Shri Reo informs us that the order made in fqvour of ths pstitioner
has besn complied in letter and spirit b; the respondents and, therefore,
these contempt proceedings are liable to bes dropped, Dr.lngaiaja does
not rightly dispute this position.
4. As the respondentes have implemented the order mede in favour of the

petitioner in letter and Opirit the question of our procseding sgeainst

them under the CC Act no longer sriss. Ve, therefore, drop thece contubt
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REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
* KKK KR RN

Commercial Complex (BDA) ,
Indiranagar - v o
Bangalore - 560 038

patea : 927 SER1988'

NI IR APPLICATION NO. 8 : /88(F)
W.P, NO, - ./
- Applisant(s) | " Respondent(s)
Shri S.K, Hajart ' V/s  The DG, GSI, Calcutte & snother
: ' o ’ 4. The Secratary :
1. Shri S.K, Hejeri : : Ministry of Steel & Mines
Geophysicist {Junter) , Departmant of Minas - :
(Instrumentation) _ Shestry Bhavan -
" Airborne Mineral Survey & _ _ Hew Delhi = 110 009
Exploration Wing o :
~ Geelegical Survey of !ndi. 5. Shri M. Vasudeva Reo
351 Ie: Bleck . . Central Gevt. Stng Counssl
eysndger , h Court Build
8angalors ~ 568 011 , - High Court Building

Sangalers -~ 560 001

2, Or M.S. Nagaraje .
' Advocats : | |
35 (Abevs Hetel Swagath) . , : : | . ;
- Ist Main, Gendhinagar : . : i . .
Bangalere =~ S60 009 - : = 4

'S, The Directer General

Geolegicel Survey of Indie
27, Jewsharlal Nshru Read
 Celcutta = 700 016

- Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of mDER/&i&!/iuiERinxﬁRBiﬂ
passed by this Tribunal in the above said appllcatlon(s) on ‘' __26~9=-88
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. o (%- PUTY REGISTRAR
Encl : As above . 3 D o - (3ubicIAL) |



Applieaht )
' S.%. Wajovt

Advocate ‘for Applicant

ODY. M. S. Na?ca«j‘o\

e

a.

'joaoensnser
Application N_o...........g.................‘.‘ -~ of 19‘89 (F—)
plication No» o

-y

lore : Ben Jx

5. et

.)C\ &s\ Q\cuk‘a bav\v
Advocate fov Respondem’ K

M. \k_nSuw\(V&, ~R°-° .

Respondem

" ‘Date

"Office Notes

- . " Orders :of Tribunal . -,

(KSPYVC/(LHARM(A)
‘| sePTEMBER 26,1988, © ¢ T ..

ORDER ON ‘I.A.NO.I -FR EXTENSION OF
: TOE.

“In th_i.s ; I A the - i-esponder;ts

have sought for uextensmn of ‘time

for complying’ with~ 't:he directibns
i "s-uea’ ' by us. on 11-7-1988 by another’
’6ur moriths.v

ge) peruséd the application and
egr& the le'arne:.ib c;unsel for both
| sides. -

We are 'sa‘ti.sfied that" the "facts
‘and circumstances .sta.tedl by the respon-

dents justify ‘the grant of a reasonable

cation in part -and extend the time
for, complying with our direction till

Ts011m1088.  1.amoir is_ disposel

circumstances fof the case, we direct

tf
? the parties to bear their own costs.

Let this- order be commynicated
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ime. We, therefore, allow this appli-.

of "in the. above terms. But, in the

to both sides mmedlat:ely 7 j .
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